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I THE ZEMNTRAL ADMIMISTRATIVE TRIPUNAL, JAIPUR EEMCH, (\6\)

JAIUPUR,

0.A., No. 563/93 Date of decision: 30,11,94
JAGANNATH FRAS2D SAINI : Applicant.

VERSUS
UNTION OF INDIA & OR3 : Fespondents.

Mr., R,M, Mathur Zounsel for the applicanﬁ.

.

Mr. M, Rafiqg counsel for the respondents.

(13

CORAM:
HON'ELE Mr., Gopal ¥rishnza, Member (Judicial)
HOM'ELE My, E,N. Dhoundiyal, MMember (Adm,)

PEF HOII'ELE IME, SGOFAL FRISHNMNA, MEMEER (JULICIAL):

We have heard the lzarneld counsel for the par;ies.
2. The applicant has tesn arpointed as a Rooking
Clerk in the same pay-scale amd on thirc post[?fie
applicant has already joined on 7.4.1994 as a result of
his medical Jecategorisation. This 0.A, has, therefore,

become infructuous and it is, therefore, i

0

misced,

wvith no order as to —osts,

é . a.’l . A\l) /[( ';./ N’ Qb\be\w
( E.I7., DHOUMDIVAL ) ( SORAL VEISHMA )
Administrative Member Member(Judicial )




